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; IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

O.A. No./641/93

T.A. No.
DATE OF DECISION 17th December, 1993
P.M.Mahajan Petitioner
Mro.SeKeBukhari Advocate for the Petitioner(s)
Versus
Union of India & others Respondent

Advocate for the Respondent(s)

CORAM :
The Hon’ble Mr. N,E.Patel 2 Vice Chairman
The Hon’ble Mr. KeRamamoorthy : Member (A) )

1. Whether Reporters of local papesrs may be allowed to see the Judgement ?2_

2. To be referred to the Reporter or not ¢ 1/\)\( Q
3. Whether their Lordships wish to see the fair copy of the Judgement ¢ lg

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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P.M.Mahajan,

residing at 14-A,Railway Emplcyees
Co.0p.Housing Society,Nr.CeTeMe,
Ramol Road,Amraiwadi,

Ahiedabad s Applicant

Advocate s M;.S.K.Bukhari

versus

l, Union of India, to be served
through the :
General Manager (E),
Western Railway,
Churchgate,

Bombay

2. The Chief Commercial Superintendent,
Western Railway,
Churchgate,

Bombay

3. 7he Divisional Rail Manager,
Western kFailway,

Pratapnagar,
Baroda. ¢ Respondents
ORAL _ORDER
OeAe641/93
Dates17,12,33
Per : Hon'ble Mr.N.B.Patel, Vice Chairman

Though A.D.Slip is not received

back, the notice was issued on 11-11-1993 and must be
deemed to have been served. The applicant and his advocate

are not present. Hence, dismissed for default.

/ '/ - z — «:ta__..— ‘v [1
{ KoKAMAMOCKTHY ) ( WeB.DATEL )
Aciaber (A) Vice Chairman

*AS
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0.A.641/93.
Lete 8ffice Heoort Order
28.1,94 None is present for the applicant
\ In the interest of justice, adjourned to
11.2,94.
(K. Ramamoorthy)
Member (A)
*gswn
11.2.54 MeAe23§94 in 0.4.641/93
Heard Mr.Shevde. M-Aoallowed.
Order dismissing O«Ab41 /93 set aside and the
said O.A. restored to file. It may be listeq
for admission hearing on 18-2-1994,
é A%
, : 1
(K-Ramamoorthy) (NeBoPa.
eBePatel)
Member (A) Vice Chairman
*AS
18/2/94 ] Bar Association has resolved to
abstain from work as a measurex of
condolence on the death of
Mr.Chimanbhai Patel, Chief Minister
of Gujarat State,/%djourned to
7/3/1994, /7
(KeFamamoorthy)

Member (A)
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Admitté&.‘lssue hotice to tﬁe respo -ndents
to file reply within ap eriod of 4 weeks

Applicant may file rejoinder, if any,

thereafter within 15 days. Adfiter the
pleadings are completed, the matter may

then be fixed for final hearing in due

course. :
(Ko Rémamoorthyf
Member (A)
" *as. '



OeA/641/93

VW@' Fratea feogofy I (Gt g
W e OFFICE REPORT . ORDER
24.084 99

Mre. Shevde says that he will enter
appearance for the responden ts and also
file reply or adopt reply filed in anoth-

er QeAe

Adjourned to 1;;09 .99,

(Ve Rama&r ishnan)

Vice chairman

mb
. \&\a \"’l“( My, & hevde PTOTJS %o)\ e shorlt
&%OW%V\M&wk“a AL’H‘OW\V\(J Ls

2cAa \aq |
i Y. (33\&‘( k/\c‘/ﬁ ) ]’3‘(‘( Se ’\r(\ -

A {

CH- S. SCM'\&LW} ) (V. ReomKRaishmen )
ﬁ%’[c\ hc] _ Mewben €3 ) Vite C/L\_o.,‘yw\%

Q %0"\*‘1 Y\é@\ '(:0 A lq lc[ Ci

A
GRS Sangbw; y (V. R et i e e
““vabcr1(¢;) Miee €, o dhwinsser

2949.99 Place it before the special Bench
on 13.10,1999.

A= o

(A.S.Sanghavi) (V.Ramakrishnan)
Member (J) vVice Chairman
vtce.

ATATHAAT—H o0 5-— 573 FI2T/5gA1a17/95—18-5-99—10,000
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ORDER

ardie Fratag fewot
DATE OFFICE REPORT
13,10.99 We find from the reply statement that

the so-called juniors were given
certain benefits as per the orders of
the Hon'ble Supreme Court which was
conveyed in letter dated 14,3,91,
in.0A/169/93
We find from the Annexure A-7/ issued
by the Divisional Office Baroda that
there is a reference to letter dated
14,3,91 of D,R.M, (E) Baroda and in
letter of General Manager dated
21.2,.91, - The respondeﬁts should

make available copies o £ these letters
and also details of the Supreme Court's
judgement,

Adjourmned to 19,11,1999,

(Ajg?tzgg;avi) (V. Ramekrishnan)

Member (J) Vice Chaiman

AAATFAAT—d 0 5— 573 HYGTT/orguaiaz/98—18-5-99—10,000



OA/641/93
-* Office Report ORDER
19,114 99 Mr, Shevde pravs for time to fumish the - ’

v whether the

persons stated to be junior te the applicant

namely Y,T.Mody, V.S.Joshi, K,S,Shah etc.
whose names figure in the order dated 4,6,92

as at Annexure A-4 has undergone a selection

rrocess before promotion to the scale of
5
& r oD 4 (xé'
Ry 2000-3200 g&—i; the reasons as to why the

aprlicant was not given benefit, A copy of the
ordar be given to Mr, S5hevde,
[.pJ:a Yy ¢y TTa Acdjourned to 14,12,99,

ol l("!-f'(w(l

o v oy

] /
AN oy AL e
P S (A, S,Sanghavi) (V.Ramakrishnan)
Member (J) Vice Chairman

-5, Oy

ey ¢S //J<C
TI IR
oS (L TL

pmr
14.12.99 None for the parties, adjourned to 17.1.2000
¢l
(VeRamakrishnan)
Vice Chairman
vtc.

17.1.2000 Seen resoluticn of the Bar association to
the effect that they are abstaining from work
today in protest against the proposed amendment

tao the advocates Act. adjourned to 8.2.2000.

VAR
(A.S.Sanghavi)
Member (J)

VtCe.

W,

(v.Ramakrishnan)
vice Chairman
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ORDER 2 ﬁ' )

Date Office Report
08.02+20Q0 Mr. Shevde prays for further time saying
L d "
that these are 0ld recordse. Respondents shall
positively produce the detail"/barticulars as per
Rz our @@ order dated 17.11.77.wRIzRXEXKRX
call on 02.03.20000
\PeCo IZann_an) (V. Ramakrishnan)
Member J) Vice Chairman
mo
A 7 ‘: .»‘ .
L% brinn  Aechlor

g
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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

O- A ° N O” _ ’: ..i. ',"" i , 9 Lv

Tzn:m.
DATE OF DECISION__ 2-3-2000
P.N.,Mahajan ’ Petitioner
Mr, S.K.Bukhari Advocate for the Petitioner [s]
Versus

'''' f India & Others Respandsnt

Mr, N,S.Shevde Advocate for the Respondent [s!
CORAM
The Hon'ble Mr. V.Ramakrishnan, Vice Chainman
The Hon'ble Mr, A.S,.Sanghavi, Member (J)

JUDGMERNT

1, Whether Reporters of Local papers may be allowed to see the Judgment ? ™

W5
v

2, To be referred to the Reporter or not ?
¢, Whether their Lerdships wish to see the fair copy of the Judgment ?

4, Whether it needs to be circulated to other Benches of the Tribunal ¢
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posts on account of

equent 1o additional

(@]

R LR 1 T B lines Reard had nreceribed 9554
restructunng orders. 1he Ranway board had prescribed mn the
restructuring orders a modified selection procedure to the eftect

Aesd 454 Wveathe 4
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¢ seiection pi -ocedure

shall stand modified in such cases to the extent that promotion will
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s without holding any

that this i1s available

\v‘vidg_—-u or

onlv in respect of vacancies wiich were ¢xi

ting as on 1.1.84 and

4

not in respect of vacancies which had accrued after that date.

€

Mo e i hidiad at 11
the claim holding that the

applicant was in the scale of 1600-2660 and has not appeared 1n

2

00-3200 and

& colortint ot Far mraotta v $hie
11¢ sciecuion test 1ot pro notion to the

>~

3200 cannot be

hence the benefit of promotion to the scale of 2C

Vv Ol \L‘ menuon nceic that some E;".«i‘.‘.,]d! Ld{]\.h’l(idtcfﬁ h‘l'xll
L’%@?plx)ua.h\;d the Supreme court wnmnwn\‘ that the SCs and STs

cannot be given reservation in excess of the prescribed percentage

irrespective of  vacancies in a particular recruitment. Some nterm

directions were eiven and consequent to such interim directions

Way ad 1ssuca an md\,-l udt";d
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s mstructions

1985

Fhe sentor persons who could

wef 1.1.84 which is the date from which the

sk e 41
retired on 30th

Y vV wiily T b s aad
Raiway koard

11 consequent to the interim directions

of the Supreme Court. A number ot in the grade ol
Do 1 i V0 carmen s cnddarad e the level of Re 2000-3200 and
Rs.1600-2660 were considered for the level of Rs.2000-3200 and

.7

these are Y. T.Modt. V.S.Joshi and K.S

Shah.etc. and thev were
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*Re 2000-32(

'he applicant had retired well before the date on which 1he
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wavs Ieter ¢
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stepped up at higher
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Rs.2000-3200 cannot be agreec
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